BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1002 /2018

IN THE MATTER OF:-

ABHISHT KUSUM GUPTA APPLICANT
Vs.
STATE OF UTTAR PRADESH & ORS. RESPONDENTS
INDEX
'S. No. PARTICULARS PAGE
I B No.
1. STATUS REPORT SUBMITTED IN COMPLIANCE TO HON'BLE NGT ORDER DATED

25.02.2020 PASSED IN 0.A. NO. 1002/2018 TITLED AS ABHISHT KUSUM GUPTA
VS STATE OF UTTAR PRADESH & ORS.

2. ANNEXURE- 1 A COPY OF LETTER DATED 19/03/2020 & 12/05/2020 ISSUED BY
CPCB TO CEO, NOIDA TO PROVIDE PROGRESS REPORT IN THE MATTER.
3. ANNEXURE- Il HON'BLE NGT ORDER DATED 25.02.2020.

(%YA SINHA)

SCIENTIST -E

CENTRAL POLLUTION CONTROL BOARD
PARIVESH BHAWAN, EAST ARJUN NAGAR,
DELHI-110032

PLACE: DELHI
DATED: 15.05.2020



STATUS REPORTS IN THE MATTER OF O.A NO 1002/2018

In the matter of O.A No 1002/2018 titled; Abhisht Kusum Gupta Vs State of Uttar Pradesh &
Ors, Hon’ble NGT vide order dated 25.02.2020 has directed:

“UP Irrigation Flood Control Department and NOIDA Authority may take
further remedial action expeditiously which may be overseen by the Principal
Secretary, UP Irrigation and Flood Control Department and the Chairman,
NOIDA Authority. The Chairman, NOIDA authority will act as a nodal agency

for coordination and compliance which may be further overseen and coordinated
by the CPCB”

CPCB issued letter on 19/03/2020 to NOIDA Authority for taking remedial action as per

direction of Hon’ble NGT and follow-up communication was also sent on 12/05/2020. Copy

of letter attached as Annexure-1.
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i CENTRAL POLLUTION CONTROL BOARD
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(et MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

( Reminder-1
File No. A-14011/1/2020-Mon Dated. | 2/05/2020
To,

The CEO, NOIDA

Sector 6. Noida - 201301
District Gautam Budh Nagar
Uttar Pradesh, India

Subject-Directions of Hon’ble NGT in the matter O.A No 1002/2018 vide order dated 25.02.2020
Reference: CPCB letter no A-14011/1/2019-Mon dated 19.03 2020
Sir.

Kindly refer to our earlier letter of even number dated 19/03/2020 (enclosed). wherein it
was requested to take remedial action in compliance with above cited Hon ble NGT directions
However. compliance report has not been received so far from vour ofTice In this regard. it 1s
requested to provide the compliance report on the subject to this olTice at the earliest so that report
is filed in NGT within the stipulated tmeframe. It may be noted that matter 1s coming up lor
hearing on 18.05.2020.

Enclosure: As Above Yours [aithfully
[ Diy Ea]Smhul
DH UPC-I
Copy to:
. Regional Officer, Noida For Tollow up with Noida
U.P. Pollution Control Board. Authority

E-12/1, Sector-1, Noida — 201301,
Uttar Pradesh

2. The Principal Secretary, . For information please
U.P. Irrigation Department
90, Cantonment Road. Udaigan).
Husainganj, Lukcnow
Uttar Pradesh 226001

3. DH Law For mformation please.

ID%}:{ Sinha|

“ufveer wed' get st A, et 110032 .
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
THM/Tel - 43102030, 22305792, A1/ Website : www.cpcb.nic.in
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File No. A-1401 l/i/20]9-M0n®3 Dated: 19/03/2020
To,

The CEO, Noida

Sector 6, Noida - 201301
District Gautam Budh Nagar
Uttar Pradesh, India

Subject- [n the matter of O.A No 1002/2018 titled Abhisht Kusum Gupta Vs State of Uttar
Pradesh & Ors direction dated 25.02.2020.

Sir,

Hon’ble NGT in the above said matter vide order dated 25/02/2020 directed as
follows (copy enclosed);

“UP Irrigation Flood Control Department and NOIDA Authority may take
Surther remedial action expeditiously which may be overseen by the Principal
Secretary, UP Irrigation and Flood Control Department and the
Chairman,NOIDA Authority. The Chairman, NOIDA authority will act as a

nodal agency for coordination and compliance which may be further overseen
and coordinated by the CPCB”

In view of the above, it is requested to take further remedial action in coordination
with Principal Secretary, UP Irrigation and Flood Control Department and appraise the
progress made to this office in said matter.

Enclosure: As Above

Yours faithfully

&.
[’f%?/y/a Sinha]

DH UPC-I
Copy to:
1. Regional Officer, Noida
U. P. Pollution Control Board
E-12/1, Sector-1, Noida-201301
Uttar Pradesh

for follow up with Noida Authority

2. The Principal Secretary
U.P Irrigation Department : for information please
90, Cantonment Rd, Udaiganj,
Husainganj, Lucknow,
Uttar Pradesh 226001

3. DH-LAW : for information please

%.; ‘
[Div;zkinha]




ARVNEXR E <IT

Item No. 02 Court No |

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1002/2018

(With report dated 01.11.20019)

Abhisht Kusum Gupta Applicant(s)
Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 25.02.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER
HON'BLE MR. SIDDHANTA DAS, EXPERT MEMBER

For Applicant(s): Mr. Abhisht Kusum Gupta, in person

For Respondent(s): Mr. Ravindra Kumar, Advocate for NOIDA
Mr. Aman Bhalla, Advocate for CPCB
Mr. Daleep Dhyani. Advocate for TIPPCH

ORDER

The issue for consideration is the remedial action for preventing

untreated sewer waste going to the irrigation canal in Sector 137,

NOIDA.

Vide order dated 11.09.2019, this Tribunal considered the matter

in the light of report from the concerned authorities as follows:

“3, A joint report was considered on 30072019 and
directions were issued to EDMC, DJB, NOIDA Authority and
Ghaziabad Nagar Nigam to furnish performance gudarantee in
the sum of Rs. 1 crore each for the remedial actior.

4. The application has been filed by the Ghaziabad Naga
Nigam to the effect that Khoda village s i the jursdiction of
Nagar Palika Parishad, Khoda Makanpur and not in the
Jurisdiction of Ghaziabad Nagar Nigam. The applicant seehs
modification to the effect that performance guarantee may be




required to be furnished by Palika Parishad, Khoda Makanpur
instead of Ghaziabad Nagar Nigam.

5. We are of view that instead of going into the controversy
whether area falls in the jurisdiction of Ghaziabad Nagar
Nigam or Palika Parishad, Khoda Makanpur, we may direct
the Secretary Urban Development, UP to  furnish  such
performance guarantee and ensure compliance of order dated
30.07.2019. Ordered accordingly.”

In the light of above. a report has bheen filed by the CPCB on

01.11.2019 as follows:

“2,0 DIRECTIONS ISSUED BY CPCB AND HONELE NGT

CPCB has issued directions under section 5 of the
Enciroranent  (Pratection)  Act, 1986  to  EDMC, DJB,
Ghaziabad Nagar Nigam (GNN), and NOIDA vide letter dated
06/06/2019 and Nagar Paltka Parishad Khoda Makanpur
vide letter dated 24/ 09/ 2019 for taking action for abatement
of pollution of Noida drain. Details of directions are
mentioned below:

Department |Directions issued u/s 5 of EPA, 1986

NODA i To develop tune bound action plan to  stop
discharge of untreated wastewater to 30 drains.

i. To intercept all drains and channelize wastewater
to STPs so that no untreated wastewater is
discharged to Noida drain.

1. To depasit an Interim Environmental Compensation
of Z 1,00,00.000

ts

Ghaziabad . To establish sewerage network and treatment
Nagar Nigam facility to treat sewage generated from Khoda
village.

i To Deposit an Interim Environmental
Compensation of 1,00,00,000

DJB i, To butiate legal proceedings against the residents
of GD colony, Gharauli village and Kondli village,
Delhi having failed to take sewer connections.

ii. To ensure that each building under their
jurisdiction shall have sewer connection so that
current practice of discharge of untreated
sewage into  storm water drainage system
should be stopped.

EDMC i To dweet dairy farms o develop decentralized
trecarment facility so that thew untreated waste
shall not be discharged to DDA drainage system

ii. To ensure that untreated dairy waste including
animal dungs from Gharuli village should not be
discharged into storm water drain. Challan /
Legal action shall be initiated against such
violators.




Nagar Palika Shour cause notice 1ssued (o explain the reasons s

Parishad to why action should not be taken against Nagar
Khoda Palika Parishad Khoda ncluding levying  of
Makanpur Environmental Compensation for discharge of

untreated sewage (o drattiage sysicne of Diciin
Copy of directions is attached us Annexure-I

Hon'ble
NGT

directions

In addition, NGT directed EDMC, DJB, NOIDA
Authority and the Ghaziabad Naaor Nigam to furnish
performance guarantees

in the sum of Ks | crore each to the sausfac
undertaking to take remedial actions in terms of the
directions of the CPCB, failing which the said amount
will be forfeited

3.0 FOLLOW-UP ACTION BY CPCB

/

Noida authority  made  representation  against  the
direction and EC imposed by CPCB on 0170772019
Reply of representation was made on 19/07,20149
(copy attached as Annexure-Il) and hearing was
conducted on 23/07/2019 and further directed to
ensure compliance of directions. Copy of minutes 1s
attached aus Annexure-III.

Central Pollution Control Board convened meeting
with officers of Delhi Pollution Control Corumitiee
(DPCC), Delhi Jal Board (DJB), East Delhi Municipal
Corporation (EDMC), NOIDA Authority, UP Irrigation
Flood Control Department, Nagar Pualika Parishad
Khoda Makanpur and  Uttar  Pradesh  Pollution
Control Board (UPPCE) on 01/ 10/2019 for further
follow-up on action taken by concerned authorities.
Minutes of meeting is attached as Annexure-IV.

Joint inspection

Joint inspection of drains with Dr C R Babu, Emeritus
Professor, University of Delhi with concerned agencies
was conducted on 15102019 to identify suitable
locations for in-situ treatment and verify the progress
made so far.

Samples were also collected from different locations of
drains at Delhi and Noida, U.P to ascertain the extent
of organie leadings and Fecal coliform an 151020149
Analytical results are depicted in Table |

Table 1: Analytical Results of Drain

Si.
No.

Sample Location| Physico-Chemical Bacteriological
Parameters Parameters
pH | COD | BOD | TSS Total Fecal

Coliform Coliform
(MPN/100m| (MPN/100m1)
1)

Water Quality of Noida Drain at different locations

2 )




i Buelh Vihar,| 7.56 J44 219 330 13 7O X105
Sectar-11, Naoida X10»

2 S-14, New Kondli| 7.55 +33 217 352 23 23 X108
Road, Sector-11. X106
Noida

3. Sector-50, Nwoidal 7.72 1HG H& 84 11 68 X107
Link Rowud. X10n

4 Sector-137, Indiu| 7.78 186 71 65 13 13X100
TV Metrol X100
Station, Noida.

5 Noida drain at| 7.84 145 60 89 - -
requlator

6. Noida drain at| 7.82 163 46 83 78 78 X10»
before X10°
Confluence  unth
river Yamuna

Water Quality of adjoining drains of Noida Drain

7 Khoda village 7.04 | 314 07 194 78 20X10°

8. Drain merges | 7.70 182 100 63 46 46 X106
with Noida drain Xi0a
at Sector-142,
Advant Netins
Buistiess IT Park,
Noidla.

Note: All units are measured in mg/I except Fecal Coliform and pH.

4,

BOD concentration at entrance of NOIDA, U.P is 219
mg/ 1 whereas Fecal coliform count is 20 X 10°.
However., concentration of BOD before confluence
point is 46 mg/ 1 and Fecal coliform count is 78 X
107 MPN, 100 ml. The results indicate that although
there is marginal improvement in water quality as
the drain travels through NOIDA but still
concentration level of BOD and Fecal Coliform at the
confluence point of drain with Yamuna is quite
high.”

The report has also annexed status of action taken by the
concerned agencies and further recommendation of CPCB as per

following table:
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The CPCB has further recommended as follows:

“Based on observation made by the inspection team including
Dr. C.R. Babu. it is further recommended that in-situ
treatment of Noida drain in Noida stretch be carried out as
immediate measure for treatment of wastewater of NOIDA
drain.

As, the Noida drain falls under the jurisdiction of UP
Irrigation Flood Control Department and it is suggested that
in situ treatment may be carried out jointly be NOIDA
authority and UP Irngation Flood Control Department in
consultation with Dr. C.R. Babu.”
In view of above, UP Irrigation Flood Control Department and
NOIDA Authority may take further remedial action expeditiously
which may be overseen by the Principal Secretary, UP [rrigation
and Flood Control Department and the Chairman, NOIDA
Authority. The Chairman, NOIDA Authority will act as a nodal

agency for coordination and compliance which may be further

overscen and coordinated by the CPCB.

The CPCB mayv furnish a status report in the matter before the

next date by e-meanl at judhcial- gl v gov.l.

List for further consideration on 18.05.2020.

Adarsh Kumar Goel, CP

Dr. Nagin Nanda, EM

Siddhanta Das. EM
February 25, 2020
Original Application No. 1002/2018
AK




